OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (NORTH): ROHINI COURTS: DELHI
NOTICE

In continuation of earlier Notice Na. 10776-10810/Jud!./North/RC/2023 dated 10.04.2023 issued by
this Office, applications are once again invited for the one (01) post of Law Researcher for the Court of
District Judge (Commercial Court), North District, Rehini Courts, Delhi having the qualifications as per
the Guidelines for Engagement of Law Researchers for the District Judges (Commercial Couris) in Delhi,
2023 annexed as Annexure- ‘A, in a prescribed proforma attached herewith as perSchedule-l & II:-

The candidate who fulfill the eligibility criteria as per the above said guidelines issued by the
Hon'ble High Court of Delhi, may submit their duly filled Application Form for the Post of Law Researcher in
the prescribed format as per Schedule- |1 (i.e. Application Form) and Schedule-ll (i.e,
Undertaking/Declaration) on all working days during 10:00 AM to 05:00 PM latest by 23.08.2024 through
Receipt & Issue (R&I) Branch, Room No. 14 (Ground Floor) adjacent to VWDC, Rohini Courts Complex,
Delhi. Applications received after due date and time shall not be entertained under any circumstances.

Note:- Candidates who had applied earlier, in terms of Notice No. 10776-10810/Judl./North/RC/2023
dated 10.04.2023 are not required to submit their application again.

A
(Vinay Kumar Khanna)
Principal District & Sessions Judge,
North District, Rohini Courts, Delhi
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No.5 M S_HI fLaw-Researcher/Judl./North/RC/2024 Dated, Delhi the [ 111

Copy forwarded for information and necessary action fo :-

Ld. Registrar General, Hon'ble High Court of Delhi, New Delhi.

All the Ld. Principat District & Sessions Judge(s), Delhi

Ld. Principal Judge (Family Court), Nerth District, Rohini Courts, Delhi,

Ld. District Judge, Commercial Court, Norih District, Rohini Courts, Delhi,

The President/Secretary, Bar Association (Tis Hazari, Karkadooma, Saket, Dwarka, Rohini & Patiala House
Courts) with the request to direct the quarter concerned to display it on the Notice Boards & Library.

The Record Officer (RTI), North District, Rohini Court, Delhi.

Web-Site Committee (English/Hindi), Tis Hazari Courts, Delhi.

Ld. Officer In-Charge, Computer Branch, Rohini Courts, Delhi for uploading on official website.

La. Officer In-Charge, Caretaking Branch, Rohini Courts, Delhi and all other District Courts with the request to
direct the concerned official to affix the Notice at ail Notice Boards.

10. The Dealing Assistant, Facilitation Centre, Rohini Court, Delhi.

11.  Personal Office of the undersigned.

12. The Branch In-Charge, R & | Branch for uploading on LAYERS,
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Principal District & Sessions Judge,
North District, Rohini Courts, Delhi
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HIGH COURT OF DELHI

Guidelines for Engagement of Law Researchers for the District Judges
[Commercial Courts} in Delhi, 2023

Hoo'ble the Chief Justice, High Court of Delhi, on the recommendations of the
Hon’ble Judges of the Hon'ble Ease of Doing Business Cominitte¢ of this Court has
been pleased to approve the following Guidelines for Engagement of Law Researchers
for the District Judges [Commereial Courts] in Dethi.

1. Short title and commencement

These Guidelinés shall be called Guidelines for Enpégement of Law Researchers for

the District Judges [Commercial Courts] in Delht, 2023 They shall c¢ome into force
immediately,

2. Enfitlement for the Services of Law Researchers: S

Every District Judge [Commercial Court]} in Delhi shall be entltled to have the
services of one Law Researcher.-

3. Eligibility Conditions for engagement as LR

(i) The candidate for engagement-as Law Researcher should be a graduate in Jaw from

a recognized law school/ college/ university/ instiftite established by law 1n India,
recognized by the Bar Council of Indja, having not less than 55% Marks in the
aggregate and eligible for enrotment as an Advocate with the Bar Council..

(ii) The candidate must have good working knowledge of computers.

(iii) Preference may be given to candidates having | Post Graduation Dégree in Law or
other relevant experience.

4, Age and Nationality:
(i) The candidate must be a citizen of India.

(ii) The candidate must not be above 32 years of age as on the date of making the
application for engagement.

5. Disqualifieations:

(i) A candidate must not be engaged, or appointed/ employed elsewhere on
honorarfum/ payment/salary’ basis. during the course of engagement as Law

Researcher. \,}L\



-

relating to any offence involving moral turpitude,

(i) A candidate must not be facing any disciplinary proceeding before the Bar
Council of India and/ or the Bar Council of the State concerned or any other authority.

6. Terms and Nature of Engagements

(i) The Law Researcher shall be engdged on purely short term contractual basis for a
‘period of one year extendable by another term of one year under the orders of the

conccmed Principal District and. Sessions Judge, on the recommendations of the
concerned District Judge [Commercial Cout].

(i) The contractual engagement shall not confer upon the Law Researcher any right/
claim for regular appointment or continuance in service beyond the actual period: of
eéngageément.

(iif) A Law Researcher miay be prematurely discharged with immediate effect without
assigning any yeason by the concerned Principal District and Sessions Judge on the
recominendations of the concerned District Judge [Commercial Court] or otherwise.

(iv) A Law Researcher inténding to prematurely leave the engagement, shall be
tequired o give at least one month’s prior notice in writing to the concerned Principal
District and Sessions Judge. The Principat District & Sessions Judge, may, in exercise
of his discretion, waive off this requirement of one mnnth’s niotice in appropriate cases
7 extenuanng circomstarices,

7, Rexivneration:

Every Law Reseatcher shall be paid a fixed monthly honoratium of Rs. 50,000/- or
such honorarivim 45 may be revised from time to time. The Law Researcher shall not
e entitled to any other allowarice or perks. .

8. Aﬁendaﬁcé and Leave:

(i) The Law Researcher. may be granted such leave of absence as may be approved by
the concérned: Prmcxpal District and Sessions. Judge on the recommendations of the
conicerned District Tudge [Comm:arc:al Court] with whom the Law Researcher is

altached, subject to a maximuin fraction of 12 days casual leave per year, vis-a-vis the
_ _penod of engagement

GD) The Law Reseatcher shall not proceed on leave without approval from the
concerned Distriet Tudpe [Commemlal Court], except that in case of emergency he
‘may proceed on-leave after giving prior intimation,

(if) A candidate should not have been convicled or involved in any criminal case,
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(iii) The Law Res_earchcr may be granted speciai casual leave of 10 days in the month
oi.' Jun:: nnd Special Casual Leave of 5 days during the winter vacation, in exercise of
his discretion by the concerned Principal _Distri'cf and Sessions Judge on the

rccommendaﬁon of the concerned District Judge (Commercial-'court) with whom the
Law Researcher is attached.

(iv) ‘Thc Law Researcher may be granted extraordinary medical 1cav$ up to a
maximurn period of 10 days on half remuneration, in extreme cases, at the discretion
of the concerned Principal District and Sessions Judge, on the recommendation of the
concerned District Tudge (Coraraercial Court)

(v) No stipend shall be paid to thi Law R’e’s_‘eérchéi, for unauthorized absence, as also
for days of leave exceeding the permissible leave. '

(vi) The Reader of the concerned Court shall majntain a r‘ccord'o'f attendance of the
Law Rescarcher and shail accordingly intimate the Administration and Accounts

Branches on last-working day of each calendar month,

*

9, Experience Certificate:

the Law Researcher may be jssued an experience certificate on completion of 2
minimom period of six months’ of engagement by the concemed District Judge
[Commercial Court] 'with whom e Law Researchier has. worked: subject: to the'
approval of the concerned Piincipal District and Sessions Judge.

10. Conduct during and after term of Engagement:

() The Law Researcher shall maintain absolute devotion to duty and a high standard
of morals during the term of engagement. He shall maintain the highest standard of
integrity commensurate with the responsibilities entrusted to him. The Law
Researcher shall maintain utmost secrecy in respect of mattexs which come to his
notice by virtue of the engagement, and shall enisure that no information, docurent or
any other thing is disclosed, paxted with or- dis;s‘_e_minﬁtcﬁ 1o6.others, i any manner. The
Law Researcher will not disclose any fact which comes: to ‘his Knowlédge on account
of such official attachment, even after completion of term of cnigagement, unless such
disclosure is legally required to be made, in discharge of lawful duties. The Law

Researchers shall conduct himselffherself with dignity ‘and behave courteously with
fitigants, court staff and lawyers.

(i) The Law Researcher shall not aceept any’ other assigriment during the texin ‘of
engagement. He shall not practise as an Advocate in any Coust of Law or. Tribunal or
any other Authority during the course of thie engagement as-Law Researcher.



(i) The Law Rescarcher shall nol 3
Cn}rrl] with whomn he bas beey
completion of engagement.

ppear before the Distriet tudge [Commereial |
attached for a minimum petiod of one year afler the

{iv) The Law Researcher, for |
crigagement,” shall not appear in 'a o3

| Ctnm] “’ﬁ}} ‘f‘f_hbm- h‘? h_a'f‘_,:bcan attached, regardiess of whether he worked on that case
ornot, during the period that he worked with the District Judge [Commercial Court].

&) The Law Researcher shall obtain a “No Dues Cerificate™ from all the branches of
@e Distriet Courts on completion of tenure of engagement, or on leaving the
engagement prematurcly,

_(v:‘)_' The La\\"ReS'earéher wiﬂ_fbllqw the dress code as provided under Chapter IV of
Part VI'of the Bar Council of Indiz Rules.

11. At:‘cws,awr_a_’ilﬁﬁ_le_ to a LR:

During the period of engagement; the Law Researcher shall have access to the Court
room; and, at the discretion of the Distriet Judge [Commercial Court] concemed, if
netessaty, the chamber of the J udge, Library and the Residential Office of the District
Judge [Commiercial Court].

12. Process and Method of Séleetion:

@ The recnﬁtment'f selection process for Law Researchers for District Judges
[Commereial Couits) for sach district of Delhi shall be separately initiated by the
cenccmedPrmclpal District and Session's Judgs,

L for engagement of requisite number of Law Researchers for District Judges
{Commercial Coutts] in the given district, which shall be published on the website of |
the District Court and on the notice board of the concerned District Court Complex '
and in such a&dit’io_nal’. manner as the conterned Principal District and Sessions Judge J
smay deem fif and proper:

() A notice shall be issued, inviting applications in the Form specified in Scheduls 7

(i} The office of thé coticerned Principal District and Sessions Judge shall shortlist
the candidates on the basis of the applications so received, in accordance with the
eligibility criteria stipulated in these guidelines.

(") The Selettion Commitice for selection of Law Researchers shall comprise of
the Principal District and Sessions Judge (Chairperson), the Principal Judge (Family
Court) and the Seniof most District Judge [Commercial Conrt] of the concerned
district, | :
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shonli_sted candiday;
shall be prepared nng published 65 the website, - _
V) The short listed -candidates shall b callcd for peisonal intérview by the
Selection Commitice and the final merit list shals be prepared along. wWith a suitable

(V) The final selectio éhal'!"be"rﬁz;dc on the ‘basis of personal intervicw j

waiting Jist,

14. Duty Hours/ Place: o

(1  The duty hours of Law Résearcher shall be _fhe.Céur!; wb-ﬁ&ﬁg_ hours for the
o District Courts. ‘However, the Law Reseatcher may. be required to performa
duties even after Court working hours as per the directions ‘of the concémed District

- Judge [Commercial Court]. The Law: Researchers may also be reéquited 16 atterid. the

office/ residential office of the District Judge [Conumercidl Coutt] 1w whom he is"
attached even on gazetied/ local Holidays. The Law Rescarcher may be posted with
any of the Disﬁict-lud_gcs-[ﬁommercia! Courts] in the' conceined District.

" -
-



13, Undertaking Deshration:

Ths seleted candidae, befors jinin s Law Rescarchc sl signan Undortaking/
Dieclatation s presoribed i Schedide-Il

16, Residuary Clause:

initspect of any mifier ot speciialy provided unde these Guls, o4

hereon tokein by the Chie Futics High Court of Del shall be el mod biading:
By Onder
(RAGs'f'ZﬂmER UDEIA)
Registrar Genersl

e b L o
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APPLICATION FORM Please attath
{For Law Researchier for " Recent
District Judges (Commeveial Courts)] |  Photosraph

Applicant’s Profile

Name

Father's / Hosband's Nmne
Postal Address o
Phone No, (Residence) & o o
Mobile No. . - & R
Date omeh(ddfmm/yyyy} \ P SR
E-mail address

Qualifications (with percentage
of Marks obtamad)

ool | jun] b juiproi—

L TR AR ST T

9 Expariénc’c _

10 | Whether having good working
knowledge of computers

11 | No. and date of enrolment as an.
Advocate and where eniolled
12 | Present employer, if any

13 | Any other relevant information

Place :

Date ; - ) Sigriature

Note: Relevaut. docurients pertaining to educational qnahﬁcahon(s), experience,
publication(s), etc.; be attached.
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UNDERTAKING/ DECLARATION
Iy u_-‘-n'u'on‘}é;';n.uu-'.uu'u'a’...‘s SfdefO TP PPETE S LR LAt ¥ ]'/0
erstood

i 00 heTEDY Jdeclare and uridertake that I have read and und
the Guidelines for “engagement of Law Researchers for the District Judges
[Commaetcial Courts] in Delhi and ‘will abide by the provisions contained therein
diming the cowse.of my engagément as Law Res
ot of this said appointment. T further declare that
of the aforesaid Guidelines are sot atiracted in my.case.

the provisions of Guideline No. 5

earcher and also after expiry of the ’




